Central Administrative Tribunal
Principal Bench <:::>
O.A. 2782/2001

day of 2nd Novambsr, 2001.
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New Dslhi, this th

Hon’ble Shri S8.R.Adige, Vice-Chairman(A)
Hon’ble Dr.A Vadavalli, Member(J)

5.5.Negi

H.No0.336 D, Gali Noo.13,

Sadhnagar, Palam Colony

New Delhi-45. .+« Applicant.
(By advocate: B.N.Bhargava)

Yarsus
The Chairman,
Kendriya Vidyalaya Sangathan,
301-C, Shashtri Bhawan,
Ne

w Delhi.
2. The Vic hairman,
Ke“dr1ya Vidyalaya Sangathan,
Shashtri Bhawan,
New Delhi.
3. Ths Comm.sewoner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shassdjeet oxﬂgh Marg,
New Delhi-16.
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ie Asstt. Comr.3a1oner,

Regioner Offic

Kendrivya V1dya1a Region,

Lucknow. ' .. . Respondents.
{By advocate:Shri S.Rajappa)

ORDER{OCral)

By Shri S5.R.Adigs, Vice-Chairman{A)
Applicant impugns respondents’ ordsr dated
24.4.2000, rsjecting his appeal as being time barrsd.
2. Heard both sides.
3. The sservices of the applicant were terminated by

ts’ order dated 18.12.1938. We ars informed that
applicant did not fils his appeal within the prescribed

period of 45 days from the date of ths penalty order datsd

18.12.1938, Instsad applicant has filsd the appeal on
30.3.1983,
4, We note that the dslay in filing ths appeal 1is

about fifty five days. However, as applicant has been
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